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DR. SUBRAMANIAM SWAMY'
Why don’t you prosecute the maga-
gine then ?

SHRI SAWAI SINGH SISODIA :
There are no other suggestions and
points which need elaborate reply.

DR. SUBRAMANIAM SWAMY:

have asked him, why don't you
prosecute such a fantastic magazine,
if he is innocent ? He can make a
commitment in the House.

SHRI SAWAI SINGH SISODIA:
Your suggestion has been noted.
We will see what action can be
taken.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill further to amend
the Customs Tariff Act, 1975 be
taken into consideration.”

The motion was adopted.

MR. DEPU1Y-SPEAKER : The
question is :

“That Clauses 2 and 3 stand part
of the Bill.”

The motion was adopted

Clauses 2 and 3 were added to the
Bill.

MR. DEPUTY-SPEAKER : The
question 1§ :

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted .

Clause 1, the Enacting Formula
and the Tile were added to the
Bill
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'SHRI SAWAI SINGH SISODIA :
Sir, I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The
question is :

‘“That the Bill be passed,”

The motion was adopted.

——

16.02 brs.

INDIAN RAILWAYS
(AMENDMENT) BILL

THE MINISTER OF RAILWAYS
(SHRIP.C. SETHI): Sir, I beg
to move “that the Bill further to
amend the Indian Railways Act,
1890, as passed by Rajya Sabha, be
taken into consideration.”

MR. DEPUTY-SPEAKER
Motion moved :

“That the Bill further to amend
the Indian Railway Act, 1890, as
passed by Rajya Sabha. be taken
into consideration.”’

SHRIP.C. SETHI : Sir, T have
pleasure in commending to this
House the Indian Railways (Amend-
ment) Bill, 1982, as passed by the
Rajya Sabha, on the 25th March,
1982, for considaration. 1he Bill
aims at prohibiting any person other
than a railway servant or an agent
authorised by the Railway Adminis-
tration from carrying on business of
procuring and supplying tickets for
travel on a Railway or reserved
accommodation for journey in train
and prescribes stringent punishment

for any one doing so or abetting the
offence.

I. nch not dwell on the need for
legislation in hand or the urgency
thereof, as the Hon. Members are
well aware that trading or rather
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racketeering in rail tickets has as-
sumed menacing proportions and
the Government is duty-bound to
plug all loopholes in the existing
law that stand in the way of effec-
tive action against the racketeers.
In the absence of any specific provi-
sion in the existing law, prohibiting
the carrying on of business in pur-
chase and re-sale of rail tickets and
reservations, Government are handi-
capped in  effectively  curbing
the activities of touts and
self-styled travel agents. With the
passage of the amendment, the
Government will be vested with the
necessary powers to effectively deal
with the menance. Besides, I am
hoping that the stringent punish-
ment proposed, namely, impreson-
ment upto three years and fine upto
Rs. 1,000/- and the prospect of
arrest on the spot will have salu-
tary effect and help in curtailing
the problem.

Being aware that the Hon.
Members fully share the Govern-
ment’s anxiety to put down with
heavy hand the anti-social elements
who exploit the needy and bona-
fide passengers to make unlawful
gains, | shall without taking any
more time of the House with my
introductory remarks, suggest that
the Bill be taken into considera-
tion.

16.04 hrs.

[SHrT CHANDRAJIT YADAV in the
Chair.)

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, first, I
would like to |[congratulate the
Minister for bringing forward this
legislation. I think, it is very much
due. There are no two opinions
in the country that there is large
scale racketeering as far as tickets
are concerned. The black-market
is, in fact, flourishing. But the fact
of the matter is that the black
market survives in only those areas
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where the demand for something is
far in excess of the supply. Any-
body who has been to a Railway
station in India know that the
number of people wanting to travel
Is far more than the number of
seats available.

So, it is inevitable that this kind
of racketeering is bound to take
place. The question is not so
much on the need for legislation.
But how are you going to enforce
it ? How can you ensure that the
Enforcement Officers themselves
will not be bribed and they will,
in turn, be given some money to
keep quiet? It ultimately will mean
that unless you have well-paid, well-
trained officials manning this en-
forcement part, | am afraid, this
will become another layer of cor-
ruption that you would be adding.

I would like to draw the atten-
tion of the Hon. Minister to today’s
newspapers that due to rush, for
example, in the Bombay suburban
sector, in Vidya Vihar yesterday a
commuter stopped the train and
there was heavy stoning and lot of
people bhave got hurt.  This is
brought out in today’s newspapers.

I hope that the Hon. Minister
will look into that and also ans-
wer my doubts about the enforce-
ment part whether he will have
sufficient high-level officials, well-
paid officials who are not likely to
be bribed in this racket and who
would not become a part of the
racket itself and make. it a bigger
racket, whether he will ensure that
the enforcement level will be of a
high quality one. Thank you.

SHRI K.A. RAJAN (Trichur) :
Mr. Chairman, I support this
amending Bill which has been
brought but I would like to em-
ghasisc the point which is raised
y Dr. Subramaniam Swamy re-
garding the enforcement part.
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You know that this racketeering
in tickets is going on in almost all
imports junctions unfortunately and
it is a fact also that there are cer-
tain people wWho are conniving and
all these things are there. They are
also involved and they have gota
fine and all these things. In every
railway station you go, in every Central
Junction, you can have tickets. There
is no scarcity of tickets. People
who have to go once in a year, you
will see that they have to pay some
money. One hundred rupees is not
a problem for them. They have to
pay. Otherwise, they will be strand-
ed there. So, especially from the
Northern side, you will find in Delhi
and everywhere in big junctions, that
you can have these big racketeers
and it is also said that they main-
tain reservation lists and tickets are
being issued. That is why, I request
you to give some direction to See that
some sort of relief is being brought
for the people who decide to travel.

But there is the question of imple-
mentation and enforcement of this
provision. How far you will be
able to do it and see that this racke-
teering is stopped in train journey?
Now, you will find the summer rush
in all junctions, especially in all the
Northern junctions. All people are
getting stranded on the platform.

Last year, it is our experience,
even the KK Express was to carry
double the passengers. The passen-
gers would not get down. They
have to go. There is no other way.
And those people, the railway emp-
loyees and passengers, are ereating
all sorts of trouble for them and they
are harassed and all these things.
Lot of racketeering is there on the
platform to sell the tickets. If you
have money, you can get tickets.
They will ask ‘For how many rupees
you want the tickets? This is the
situation in this country unfortu-
nately.

I support this amending Bill. You
have to see that this is enforced properly
an(l the punishment which has been
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notified in that amendment ,even if
it exceeds, I suggest that it may go
beyond that because it is a crimipal
thing that is being done in the open
place and all these things by a set of
racketeers with fabulous amount by
selling these tickets should be
stopped.

With all these demands, I support
this Bill.

ot SgE TR (TGR): e A,
& sr=ga faer 71 guda w3 & fau &
g1 E | &9 faa ®Y oay aga st 8
Sar & ot Aq Ay §, " w@w
& 9T feqe &Y faw) &1 aga @
T 99 | §g @M earw F
fere gds AA§ ok Sad e o
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=@ T & | foawt 3 s et §,
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gEY wrw-atg HomEY g andr g1 9w
F I 3T F T FIEFRI N § A FIH'
gar o F IT G Y A AT R W
? 1 g g T Y qF A 9T R
Tl FNIA ST ) FAAT A8 I[@ATET €,
Iq ¥ gredt oA §ie Y Qe @
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f& wgt-sgi frogaq at § -t =€
UqEy FAT ST | A2 F1 qTE9qT T
gFTT F1 gt Iifgy foay & &
HUAT @ AW §  faw o &%,
FifH &7 agf 97 agg 41 §HA &
fax &<t giay g—<aw aum & famr

- fFe SEErd F de aF qgi'rrr aga

gfewer giar g |

ARl & g9 § @ faq &1
AN AT § WX Fian F@r g %
9 &1 <J1372q qqATT 2, WAl AT
I 9T ST 39 |

SHRI N. K. SHEJWALKAR
(Gwalior) : Mr. Chairman, Sir,
nobody can oppose the object with
which this Bill has been brought
forward. But the doubt in the minds
of quite a few Hon. Members is
whether this can bring about the
desired result, May [ submit that
this Act is that of 18907 No doubt
this Bill is for a very limited purpose.
The Act has become much out of
date and it requires a lot of amend-
ments and in proper time. I think
the Railway Minister will consider
amending the Act properly.

So far as this particular aspect of
the matter is concerned, should we
not once think as to the root cause
of all this abuse? 1he whole diffi-
culty is because we are not having
the accommodation as needed by the
time. I canunderstand the difficulty
of the Railway Ministry that 'they
are not able to run as many trains as
are required. Butthe root cause is
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this—that there is shortage of accom-
modation and the number of people
who want to travel is much large.
That is why all these problems are
created. If any effort on that side
is given priority, I think that will give
much more relief to the public
rather than just giving only punish-
ment—I do not oppose that—to these
offenders.

A few things have been pointed
out. I have a lot of suggestions
which I can give you. But they will
be just a sort of patching up some-
thing and it will not solve the prob-
lem really. For example, the question
is about the list. Only day before
yesterday I was 1n Jabalpur. The
train was 5 hours late. It reached
5 hours late. But I cannot under-
stand why the reservation chart can-
not be pasted there. It was put up
on the board after the train reached
there and the leaving time of the
train at Jabalpur was 4,25 but the
chart was not to be found on the
Notice Board upto 5.30. Why was it
s0 ? I cannot sce any reason. I asked
the person concerned. He said, “We
do not know the number of the
carriage.” I say it is very simple.
You just put 1t carriage ‘A’, carriage
‘B’, carriage ‘C’, etc. as they put it
in certain trains. They know very
well the composition of the racks,
but they will not putit. I am not
at this moment ready to impute any
motive. But after all there must be
some reason. Why it is not being
done 1s very difficult to understand.
Then —of course, First Class charts
you may be able to read because
they are typewritten. But in regard
to second class charts, I think you
will not be able to read it. It is so
faintly written by some carbon or
something. It is very difficult to
read the list at all and you cannot
find the name and all this gives
chance paturally to indulge in some
malpractices in between.

Thirdly, I come to the intermediate
stations, After all this is the peak

APRIL 27, 1982

(Amd:.) Bill 460

time—these summer month. There
1s a great rush. If you go to the
Parliament House booking counter
itself, right from 11 in the morning
upto this time you will find a big
queue there. One does not know at
the intermediate station whether any
accommodation is vacant or not. I do
not know whether computerisation
can help us or anything else can help
us. Why is it not possible to relay
the information regarding vacancy of
Second Class seats? First Class seats
they send but with regard to second
class, if they can send information
to the next station as to the number
of seats available and in which
carriage the seats are there, etc., it
will relieve a lot of trouble. But
that sometimes helps the conductors
in the trains to make money. That
is why they do not want to say
whether any seat is available or not.
Only if you enter the compartment,
somehow or the other you are
accommodated, This has to be
checked. 1 his is the general experi-
ence. As 1 said, these are some
patch-up suggestions. [ am making
and I can give a list of them. But as
I submitted earlier. this is not enough.
You have to find out some ways
whereby some basic changes are
brought about, and whereby the
passenger traflic can be properly
rationalised. You give preference
to the goods traflic; that is all right;
but for passenger trains also, you
have to make adequate and proper
arrangements, otherwise this trouble
would go on increasing, and the
corruption will be more. Even after
this amendment, some new methods
will be found out to overcome this,
and the provisions of ttis Bill will
be bypassed.

Secondly, there are many other
things to be taken care of, and for
that proper amendments are required
in the Indian Railways Act, 1890.
For example, we are faced daily
with the chain pulling mepace. This
is very troublesome. You start
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by any train in the morning or
evening, chain pulling is a common
thing. It makes the tram late for hours.
Everybody wants to get down at his
village. This is happening Qquite
often on trains between Delhi and
Palwal, Vidisha and Bhopal, Gwalior
and Murena and on other tgains
also. Then even the first class
passengers are not spared. Some
people would enter the first class

compartment or any other compart-

ment and will disturb the passengers.
They would abuse you, and you have
to put up with that; you cannot
do anything. You have to quietly
hear that. 1his is what is happen-
ing daily. Trains are being looted
quite often; we have got a number
of examples. What particular steps
do you propose to take to overcome
the difficulty of forcible entry into
the compartments. T his requires to
be tackled immediately. Unless and
until you take care of these various
things, these common difficulties
cannot be removed. Forcible entry
is one of the factors which causes
considerable trouble to the regular
travellers. Even the train conduc-
tors are beaten at many places. They
do not dare to drive away the people
who enter the compartments forcibly.

With these few remarks, I most
respectfully submit and urge you to
find out some ways to save the public
from the harassment and difficulties.
It is particularly so, when the special
trains are being run, and the traffic
is very heavy. Some relief could be
provided by making available more
passenger trains, giving more facilities
for travellers and by providing more
seats.

With this, 1 support the Bill and
conclude.

SHRI SAMAR MUKHERJEE
(Howrah) : I support all the Hon.
Members, who have made various
suggestions to improve the working
of the railways. We have this daily
experience of travelling by railways
and to stop racketeering, simply this
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amendment is not enough or ade-
quate. It requires at least the co-
operation of the public and the
general people, otherwise those whe
are interested to travel immediately
would offer something and manage
to go. They want this type of racket
to continue, because they can get
the tickets easily, otherwise they have
to stand in the queue for reservation
and face all the harassment. The
question is, how to ensure that the
passengers are not put to harass-
ment to get reservations. This alter-
native should be thought over.

I also support Shri Shejwalkar’s
proposal that there should be a
comprehensive Bill. Simply, bring-
ing forward one amendment of this
Act and by increasing the pumnish-
ment, you cannot stop this racketeer-
ing. The railways running has
reached a stage where everybody has
started ridiculing it. Punctuality has
become an exception. Only three
days before, I went from here by
Deluxe train to Howrdh. That train
reached there at 9.15 p.m. I had to
address one election meeting. Accor-
ding to the normal timing of the
train, the meeting was fixed. The
train was to reach Howrah by 5.00
p.m. or so, but it reached 9.15 p.m.
The people who wanted me to ad-
dress the meeting came to know that
the train was late by 4-5 hours. So
they went back and announced at
the public meeting that Samar
Mukherjee is not coming, because
of the late running of the trains.

DR.SUBRAMANIAM SWAMY:
That will hclp you in the elections.

SHRI SAMAR MUKHERIJEE
Yes. But this is not the one thing.
So many passengers who had to get
the other corresponding trains were
affected. Two people were going
along with me. They were to go to
Bongoi by getting the Sealdah train.
‘IThey said how can we go now to
Bongot ? So, I had to arrange for
their stay in Howrah to stay in the
night so that they can go in the
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next morning. This increased harass-
ment is leading to the growing re-
sentment among the people going
on train journey.

Another experience is that in the
compartraent [ travelled there was
no water in the laterine. So we had
to have a strike in response to,
nature’s call and all these things. We
learnt that some value was missing
and that was the reason that there
was no water. So, I am only
narrating the type of experience
which we are having daily. There-
fore, an overall improvement of the
runoing of the railways requires a
full discussion and cooperation of
the people and of those in adminis-
tration. [hat is why a thorough
rethinking of the entire functioning
is essential. Do notdepend purely on
your administrative measures, because
the situation is such today that it
is going beyond the control of
Administration or anybody else.

The Chamber of Commerce of
Raniganj told me three months back
that tickets are not available even
at the Railway ticket counteis. This
1s another type of harassment to
the passengers who are going to
purchase the tickets. So, this
should be noted that the supply
of tickets must be regular. The
question of reservation is a different
thing. At least those who do not
require reservations, the ordinary
passengers, going 1m suburban
traings also, should be provided with
tickets. But they are not getting
them.

Then theirc 1s another type of
racketeering. About this I had com-
plained two years ago. This isthe
racketeering in time-tables. Pas-
sengers who want to purchase time-
table immediately after it is out,
particularly that small booklet ‘of
local time-table, they are not made
availables. It is suspected that some
interested companies like the Brad-
shaw influence the Railway adminis-
tration for not circulating large

APRIL 27, 1982

(Amdey Bill 464

number of time-tables so that for want
of railway time tables published by the
Railway administration, the public is
forced to purchase those private
time-tables published by Bradshaw

. and other companies. So this is

another type of harassment. Unless
we get time-table, it is very difficult
for us to fix up our programmes.
So, there are so many sources of
racketeering in the Railways. So,
it IS not only simply in the
reservations, non availability of
tickets, the recketerring has its
remifications. 1t is the strongest

in Bombay. I had one experience
and I made a written com-
plaint that after being issued

reservation tickets, when the pas-
senger went to have his reservation,
he was told : “You have no reserva-

tion.”” He showed his ticket, but
he was refused. lhen I had to .
complain. Idon’t know what was

the result, but we hear that there
are powerful moneyed men, who can
purchase even the employees, even the
staff, even the administration. You
cannot therefore, remove all those
types of obstacles by this type of a
legislation. That is why a thorough
discussion on the running of the
Railways 1s necessary and a com-
prehensive legislation must also
be thought of.

With these words 1 support this Bill,
but | want to tell you that this is
too inadequate to solve these pro-
blems.

SHRI ICHANDRABHAN AT-
HARE PAIIL (Ahmednagar) :1 rise
to support the Bill. The bill has been
introduced, though late, to give
relief to the passengers who desire to
undertake journeys by Railways.

[ he difficulties in getting reserva-
tions have been already expressed on
the floor of this House. I hese
daily experiences are particularly of
great pain and harassment to those
who are weak, old and infirm. In
this context, there is the man who,
without spending anything,  works



465 Indian Rlys.

as an agent on behalf of somebody
else, grabs money, and earns a lot.
His business has been check-mated ;
and proper punishment has been
recommended in this Bill. So, in
respect of both the procurer and the
supplier, an effort has been made to
bring them to book. In the same
way, we have the man who purchases
and sells or attempts to purchase or
attempts to sell. I his category has
also been tried to be brought to
book.

But in the penalty clause, the pro-
curer Le. the one who procures,
has been excluded. Asa matter of
fact, this should not have been done.
The supplier has been brought to
book ; but the man who procures,
must also have been placed in that
category.

This Billis a welcome one ; and
by virtue of this, much relief will be
made available to the common pas-
sengers. So, I support this Bill. The
daily inconvenicnces and agonies
suffered by passengers are quite well
known, particularly in big cities
where the reservation counters are
very limited. For instance in Bom-
bay, the reservation counters are
there only at 2 or 3 places. Taking
into consideration the vast popula-
tion of that city, and the fact that
one has to travel a long distance if
he wishes to have reservation, we
have to realize that it requires a lot
of expenditure ; in addition, a lot of
time is also unnecessarily wasted.
So, these are the daily experiences of
ordinary passengers. So, it will be
in the fitness of things if more coun-
ters are opened at convenient places,
so that they can be easily accessible :
- and the efforts of those who just try
to carry on this type of business are
also checkmated.

Secondly, we are trying to stop
this at the main centres. But we
find that proper checking staff are
also not available, when the trains are
running. So far as this experience
of our travel in Jelum is concemed
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two or three first-class bogies have
been kept in the charge of one Con-
ductor. Heisnotin a position to
command and control the passengers;
and then during the course of tra-
vel, the passengers who want to tra-
vel without making any payment,
get forceful entry, trouble the other
passangers ; not only that, at their
pleasure, they pull the chain and
stop the train causing great incon-
venience not only to the passengers
who are travelling in that train but
also the whole schedule of running
the train is disturbed. Itis quite
right and justified to see that the
new circumstances, the new situation
that we are facing today should be
taken into consideration and ade-
quate legislation be brought forward
to eradicate all evil things so that
the passengers would be able to
travel comfortably and easily. With
these words, 1 support the Bill.
Thank you.
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T A9 § A T IR % At @
fewe a1 feqgmw §, ¥ THITIT
qIF @ ST g, L0 HHAT W I
HI§ AGQ TGl H 1A § WIH HAA
7eg & fag o< a1 7w e I
Wt fag o §1 @ THX ¥ I
JHSE GIATT { A § | A YA q
#Y aga wgfeT qggE @ @
FE N AT mT T AN I W™
@ )
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& wIOR! 0% ST 2 § 1 §Y wEA
TgN ¥ T, gAR qTAT F ATGHY
B %W @ & 0F FIgFal Faaar qmg
ot s gerw fag o1, § ww ®@)%
g &t fede o FE ¥ rw-arw
war wfew dar 2w, g fest
9 § 09 | 37 grag ¥ A qies
F1 fazdr ft faat Afew wrgm g
qik St & g fdar 3 ar ), FAA
%9 gRH A A aF I@H F1§ A}
T R | TR S AR A H ST
&1 fee feqam #) wifgw F¢ @ T
¥ 9 Tyl TS oY, TW ATE ¥ e
qI# e qT I9 [ § al IgH
W79 a% TG AT | ¥ ¥W gHg  Agl
qT @A A ST 97 | F WgE | A
2| MR FEA FTATEI g 8§ F THA-
T &, faar swrmr qEv faw go
freaaga wedy faqar & a8 ¥—am
qA X Y TS qg ¥ AT & |
T HMGA TF a1 FEH HI IO 3
ofe F Faw ot FTarT qrfaa A

ARG

qgelt arq aY § gy 9x 7@ FgA
amgar g & srawt mfeat # g
HY agrdr g3 | qar agY, weEr Afa
oY &1 @ 7 39 9u7 @1 qig S &
g dfa &t & Jgee mfeat &1 &=
F& A1 I qrAt AfEqr wY agray |
qaT ag Afa g fF § a1 mfesay F
@ Iw & [W@H-IT F) 99 AT A
g% & | WX arfeat wq @AY
aret mrefere fesa¥ & qafém"r'gq”?t
uiz faa® areng § I wrg a8
faw a3ft | zafag goar afeg
vt At agrelt gnir )
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wgi g% faeva & mfgai w77 A
qrad, ¥ ot ¥ A fwar g o
feafa & gurc wrar § afea & gowan
g mrgwT ag erar fruae § 1 & W
M eAraar@ gl & w8 fa=-
gfeqr 1o ¥ gare g a1 | § aww
16 faaz 9T qzar dA%gd & M
@@ gAY 4t AfFw mY A 9 A
Fx g1 J|aAX Y 9 A AW Tw
dael g1t QATHH 9T 3 FT AT
F@ WA AT FET & Qi
F—WNE FE ¥, WD FQiA
¥ ST FAIgR FEre ¥ AfeT @A
FrEIe @19 gig #Y A1 FqQ A | KT
FRVT Al 1 A1 WIGFT FEAT KT |
I ¥ g iy fed & w7
AE & | B F gy et 9, o
Fga AW E WY A W wToEA F
g fewmad) @ &, & 37 a9y F1
femaet wet g Afem amg-grg W
arfert &1 A fgmmaat § 1 s arfaa)
FY Fvz grm Ay S+ fgamam oA
F€ T A1 GO FATHT WY F& AT
st § s9 aga T ¥ 411 90
fqz ¥ g® gHT M d@ G W
AT AN YT T F TG FA W
fifam ) afFq ag 7@t e g A
71 oF #Y g fasr T A 3
e &1 fas qw @ #7 wgr F wawr
sqqed| 4g § | aga fawsa ¥ arfeai
qq7 § WIs-WIe STIT 4§ Frar ¢ |
gl aw & A @garlt 43 ¥ AfeA
# ga% fesd & ga @l @@, 9@
faax & fag, s9ife g fesar daw-
g% 97 | UEY ara g} f& ot § 9
Ferag a1 afT @ 99Tl I 9,
¥ Fg @ T v guegn aFw oy gy
HTCW T € | o feoragra ¥ feed
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Frag foafa @1 @ & @9 I@T A
a% WY WI9H! S [T AMEY | 6
aam ol F aR § oqresy fEEdr
fead & | agi 9X 9@ & ggar g ar
F% dloa ¢ fr fas @ sE ww
T @ E M A A s g feR
g1 wqrafaal ¥ 19 #F FWAT 1 G_
WM Y TBA & P ATS! FT AN
A At Fwi ara favrs ama § W
FEI & WET S, g GEHT TATHRGY
i & fF gw =T aEl ¥ qa
fs meY Jz § ag SESr warEsqr §
fe g7 9| w9 var T feesr
waraeg! g ? # @wwar g Ml wr
AITIAE 2 | FOIT g AW@ ¥ d
gafeerifaas ¥ § fr gardt saaRE T
g, 89 G Al $T TFa—al qg @
ad g foaF graw ¥ s #
wiast faedl fam wr 1 9fF agr

qT wag o1 w7 gqfan ad 9T 3T
faar 1

agi d% gvafa 1 gar Y 9@
g, ATO AT #T AT Far g Afdd
ga e gE srar AT I §, a< X
LA &l ST W g | A AEA 9
o Y gue ag g1 s feafa
W g gu yam AfFw Wi aF
TFeal-aara a8t § e feet A & &
wE QIR A @ w1 N HR
Fgdl ST WY | W9A gar & gem
gAR g ¥ waa FmRfizs % w7
SleraT 9gF a7 qierar g | W faw
fatrg® o3 Siaq qug N 39 faafas
§ gamar g war | F fHe w1 am A
g, ¥feA agi wAT FIORfer 4%
& W WoET 9, @ G987 4qTHT Ad
g, Torr i forer Wrd & www f, & o
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[t TrraaT et

9 A FT @I F, IHA AT WA
FHT & qHE @ fXar 91, WEAw
#7 faur | g@F T W9y wEfeR
faar & BT 7 @ far &1 ¥ <0,
WY& ATEH FHIT, 394 F1 qrfa Y
I FT1 giuwr fadt 95 & wege 191
T8 &, ar A @t o wiaF ¥, g
FER # afas g 1A ae F g
Tl S wfaF g AR T e 9%
F Yq@q &1 g wiea fa@ar o gEl
qTeH! #Y g | g8 F91 JI-ER g @Y
2ol mad g W gAw R
& fEarasT e ...

o GARIUAW TATHY : g AT &Y
gz 2 Afed, g ot &1
& THIFAT A&t :  grEafasar

w1 g ? w9gw agiw fear qamoar
ar 7\ fFar wn a1 ? g agy fEan
T Ay aaarRy fe A8 fFar ek
< fmar mar & G |1 A9 gEET
Ifaq @R § aar @@r s Ay
fagatd F17 d FEaE 1 15| W
JUTH aTqt Y TLH 41T AT ATMg4....
(srmem)... & = & g7 70 §
2, SR ATH A@T @ gedAT HY Wrar
f amm & faun, fedoe 3@ aET 1€
gl g |

I weATE q9T gy w1y fawm
d guweat (st wfemwga) @ Wi
qrg-a1g fedve it ¢ &fead |

o} TEAT AwE ¢ afz gw M
s g T g A 43 87w
F gy I dfar ar gw fedos
A, W17 TIT ST ATEA |

o GWEWAW €Tt ¢ fawerare
Wy Ruw W A7 ffag
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PROF. N. G. RANGA (Guntur) :
If you repeat the same story again
and again, it loses its savour as well
as relevance. How many time have
you mentioned it the same day ?

SHRI RAMAVATAR SHASTRI -
Till now nobody has denied this
allegation. If it is wrong, it should
be denied.

. PROF. N.G. RANGA : How can
it be denied when you go on repeat-
ing it all the time ?

st w T a (fgar) ;9w
TR a5 N $3F w17 q% goner T

gIIT |

SHRI RAMAVATER SHASTRI:
A veteren freedom fighter like you
should not talk like this.

PROF. N. G. RANGA : You
are repeating the same thing again

and again; It loses all savour and
relevance.

N TN et % ag wga
T E fF A O qam qareat T
¥ T GF WOR ey 2w
SRR | A S w S g @
VR wegd &t guenmg 8,
IR TF W9 417 S | T
W OF AT § Wi ged qg
Wﬁﬁﬁam%mwiﬂmﬁ
¥ T Var wmar faar &1
SEw! AT feard A fear @ 1 e
fems &3, a1 g7 gw R witfe gw
g IR TG w1 § v wTT WY A
Fer dEfE W A Fga 21 W
qogd F A AT A §, g w
e R @ g B @A F
WY ITHT GRANT A | g d axiey
gl & ot w1 o egerr oifag
I wm W dw @ ooy
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gfraaY 35 & wgge a7 Wad | & @
TR ¥ sg7er AgY di9Tr Agar AfEa
ga5r Iwa § wor feafa & Sww 5
TS AW Y IY § | A SATHT-
ese glAad €, SAF @R d A9
ST § 1 wre gfezar #iwt FET €
gaifadaT ) qET H9H! AIYA ] )
ag Uk g aid g fo fogey qgrg &
SA&RT #raa gdr  feat ) AFA-HEq
Ferrar & &t gfaad g, 3 Y IaT-
ga gfaad &1 A TEE wAar
Foifs & IFN graew TEar g o wr
g foeaT Id TFAATET FIFHISTT
¥ CF g 21 FAD F gAT AT
R IR IR AU FF A &
ff | ;9 IT AHIH IG_AFGA FT
FIFRIT Afgw | Y T S
froraga &1 &z g ar a1 St gray
& ¥ &M Ay awa v mfsar f
SR | AR W AN FIE AT
FF E, A FAF TLH AT 43 F
gy fewma Afav o7 feerg &G
FYE 7 Hr5 UET AT qFAT § | AR
AT JATH AW T FIHGIIT FHT
FTH HA, a1 [Ae"q &7 § INT &7
feafa & gare @ar

o fraea "X F3A971 § o ag 73
2 f ATg FFT AR 93 AT
wa fgx & S| AFWE AR
3 FT1 AT G W R T YA 7
q3g &7 ¢ g A I AT @A
Fr woxd g1 § 7z 781 Fgan f& wa
SAFY aid T gAg FfET ITEr anar
g 5@ @@ 1 AT HTT AR &Y AT
W gy 7R auw Al &1 979 @
gu H FTH 7, N fafewa w7 &
WA § & qaare feafa &, sod gmz
T A AT QAT et g @ o
W F feafa HguR am & A
AN AGT AT FTZAT |

Al & g § 3@ faugs v
TG FIAT § A W F@ar g fw
w1y fase wigss § uw fawa fadgs
X9 QT & qEgE I w79 |

oY JOR W W spaeey §7
wwor § 1 B forewe gw gw figar § fis
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waaal & ma & fav w1z &7 fow
wfeT & i ses@r aar § | q@|h 92
&, | A1) g wg & nay afafafemg
99 @ § S fgegeaw ¥ fge-fag
UHAT 41 dred HIAT-FIFAY qraravqy
BAN T & 1 Tg qeg &7 afatafear
qgal & 9T TE & ) OF T T w5
St faaYar st # fagam famr w3 aré
¢ f& M-zam avz Eeft A gEd aww
STIfaF 97} 9% 3@ a¥g & w&qT oy
ST & W ¥ gy wN A g
91 I & AT F g AT &7 fA<
TH ¥ EF A

aumafa AgEy -
FT AT T ?

Y A aUTEY . N cgaeqr
w1 ST ag § {5 gag fqam 377 &
SAYT T T 4g G ISAT AT WK
TNFHT AT T g F21 a1 fE www
dF 93 T S TaF a1 § qgrg &9
T AT gw 3T gy W @ § A
T TF L qATT A faar war
& wm # faa 77 faar @ fF omx
T HAT ST I 2EF AR H A agy
T £ ar fee & gwaT T W @@
I aF A IZ T, 97 aF fF g¢ g4
ST 9T FAT g T RN OW o
T A W AT 99 & a9 swrar
W@, THY A1 A8t AE @ awdr | ag
?ﬂgrrfqm FJa a t

awiafa wEten ©  ag A sgeear
FT 9 TGN F ifw g A ) eq
AT TS 99 W E, Iq ¥ HIW
@ AT g 1T A & ®e Y A

MY A IBE R, a4 TN w1z
THIT &1

Iwould like to know from the
Home Minister. Mr. Venkatasub-
baiah, was there any assurance
given on the floor of the House
today that the Home Minister will
make the statement regarding the
Punjab situation? Was any assu-
rance given today? Jhere was a
statement today under Rule 377 on
the situation in Punjab,

T FT qeqr
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
I was not aware. I will find out
whether Speaker has given any such
ruling.

DR. SUBRAMANIAM SWAMY:
Please make him aware that one of
the Members is staging a dharna
here.

MR, CHAIRMAN : Shri Ven-
katasubbaiah is present and he is
listening. That is why I have asked
him.

DR.SUBRAMANIAM SWAMY:
Give him five minutes.

SHRI P. VENKATASUBBAIAH :
Iwant 2} minutes. I will con-
vey the feelings of the Hon. Members
to the Home Minister. 1 will find
out whether any such ruling has
been given by the Speaker. I was
not aware of these things. 1 will
convey what Shri Bagri has express-
ed in this House. 1 will convey it
to the Home Minister.

gwgfy wgRg @ amE S, & oF
Qaasgavar g f5s N o aq
Ioft § WX N Soad fagq 377 F
Od 9 g3 & w9 fRmr owan @
A qAT g 9T AR §, gH QY
wd T §1 & wwwar g fe g
faffer sk gm AAET Y @@
&1 Az 5@ grm AR 99" ) gIF
¥ WY AT &FTEATg F@ & fag
wgT Q|

uT IR Fgr & 5 F qar am A
5 qw oy ¥ w15 amammy fear
war § & qa= fear sroar 1 gae ¥t
g @ fafi=a & & s w1 Mfgo

Mt 7w @ & gra &Y
e 3@ #X o g fF 9T oA
AN T Y 15 fga 9gy ¥@ a9
& Yu fear w91 fe ol &
fat wre we wfedt & e ;ewar
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FTOT | §§ T e 15 fRw gy
ar at grdm g #1 faad e
fafaeex gearw fog §, aufea w0 o
g3 @A w1 a@ied $U 1 gigrr &
AT G W & ! UET F& TG I
FFYAH AT T& T AT W § | qCga!
gigl #, foma @wmmt # @aw g,
QA AYH 97 T AMEEA! a0 T
AT |

SHRI P. VENKATASUBBAIAH :
May I interrupt Mr. Bagri. The
seriousness of the situation which he
bhas been telling, it has been very
well taken by the Government of
India. It is not as though we are
not aware of all those things. But
it takes some time. Since the Home
Ministry cannot make a statement
on the spur of the moment we have
to get information from the Panjab
Government also and based on that
we have to make a statement here.
We are trying to get information
from the Government of Punjab.
What the Hon. Member has expres-
sed, I will convey that to the Home
Minister. Meanwhile I will make an
appeal to Shri Bagri who is a very
senior and a reasonable Member
with sweet sense and humour and
all that not to resort to dharna and
all that. I will only assure the Hon.
Member that we are very seriously
concerned with this matter and
whenever we are in possession of
actual facts, we will place them
before the House.

DR.SUBRAMANIAM SWAMY:
Mr. Bagri- raised the issue because
fifteen days ago a statement was
made by him. 1 hat is exactly what
1s happening now. To-day one of
the biggest largest selling magazine
called The Sunday which comes
from Calcutta on the front page
there is a story which says that
Gyaniji is connected with K halsa...

SHRI P. VENKATASUBBAIAH:

He is bringing an extraneous matter.
It is not relevant.
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DR.SUBRAMANIAM SWAMY:
It is well connected. He says what
is administration doing 7 He says
that there is no administration. A
statement should come before the
House adjourns to-day. I would
like to know about that allegation
also.

awmqfa wgaa : & @@y AngE,
oqIT A FEAT Wrgar g1 S ard wO
qgi 9% v § 9g @R Al A
agi 9T 73 ¢ 6 ag aga T AR
goeTT N g 3gg Wiar § 2| @)
¥\ grenaifas feafq, arvgarfes qame
FE AW B, FTZ W g TZRTF
faro w=gr T8 & | g9 a1q F1 qArar
#I 3@ gU IGI Hgl & fF qATE HI
FIHTT § QR T ATGA QF & q1g g
Q' A g gHAT g1 HEIT I
A Eq AT ¥ faar g

17.00 hrs.

@ FolY amEy s WIOY SWigAr
F& T, UTIHT TEATEr qgr g AR 919
F aTd GG A AlE H §, SERT
Tefar &Y iz fFar g, @ieg #=r

A e O g & Wy 93T 3 W
w1 fasrx qrow & &, wafirg 7 #3

AT Tt F Iedt, WA gRE @ ar
%9 a%, AEAIT gg  Tsq FAY ST,
wiT £ 9 Far femar fay

Mo GURIAR TATHY (7€ IO 9F)
Jg WA g AT F W qwS & v
qg 9 @IAGT § FA7E § 7

MR. CHAIRMAN :
connected with it.

He is not

DR. SUBRAMANIAM SWAMY:
The magazine has come out with
such a statement.
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MR. CHAIRMAN : I am sorry,
every magazine need not to be men-
tioned.

DR.SUBRAMANIAM SWAMY :
But it has a circulation of 3 lakhs.

MR. CHAIRMAN ; Whatever
its circulation. Now the question is
whether it is published in the maga-
zine or not, it does not matter.
Anything which has been brought in
this House and through this House
to the notice of the Government, that
itself is a serious thing. 7That is
brought out in the magazine or pub-
lished, is immaterial. Any question
which is raised on the floor of the
House by any Hon. Member itself
is a serious matter and the Home
Minister has given assurance that the
Government has taken a serious view
on this and they are trying to take
every possible step to prevent such
a situation. That is why, I have
said that if possible, tomorrow, the
Government should come out and
make a statement. Now, after this
I think, we should leave this matter.

SHRI N. K. SHEJWALKAR
(Gwalior) : * The only relevant point
is, you must see the proceedings
whether the Hon. Minister has pro-
mised that he will come with a state-
ment today.

MR. CHAIRMAN : Al right.
I have said that I will see the  pro-
ceedings.

DR. SUBRAMANIAM SWAMY :
Not after adjourning the House.

SHRI N. K. SHEJWALKAR :
Please don’t make an appeal that he
should make a statement tomorrow.

MR. CHAIRMAN : No. Tam

sorry, you are unnecessarily butting
in. Please sit down.

s A AW 2 §Watd o,
WA 9T #gT § A% AR A 4N W
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[T 7T aTrEY ]

2 g WY GERH @ E, WOMm agd
g9 2, W9E fAER wedw €, 7%
FT HT GIAT § HIT TgT I ATSN 1R

fear war, g7 T8 T
o JAYAR TAT ;. SFF
frwar &1

st AT QTS ¢ Wi & )
ToTe § g% 92T § AfFT qer aF HE
ga¥ g guRl fHer | 98 §@wIR &
fro R gea@ AT aT § 1 & FrE g9
F A1y T80 F2 @1 § AEAT TFI-
gaaqaT AT, gH TAF AIE AAT AEY
grar & 5 & fdt &Y et g0 few
WWE foq a1 FAF T | FA gAg FT
arRaT §, AGH (AFT §, DAL TF T4
&, @8 A1A gAN § | WX &HIE WH
TH YE HA AT ITA AT MR 2 |
qara faegw faswe # 3, Fdmg
gt e ArET &) gAY AAf o
FYIAA §, Yg AAT = 79 fAg W%
ger a41 1 x@w fag & ar ¥
YT SY 9297 931 § 9§ T G
g | & AIFT gEAT 9T FZ IFAT § AT
Mygr ¥ Fgregfrdazmagar &
(X G TEF Z AT | 4 AT AR
A 2 A7 9rfgy | afeq oA we
a& Ieia w1§ vwE wd) faar, W)
forer aTg «TerT ST AT F Fow 9%
ot aarq fear, @ & fo6T & § 9@
g AR qq IF TN 9Z M I TF T
QEae AgY e s

17.03 hrs.

[MR. DEPUTY-SPEAKER it the Chair]

IIEQA AGNAA : =T AATLIA A0S,
arT e ?
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S W AT . WS A A
3% A § fevd) wfwHT drga |

SHRIT. R. SHAMANNA (Ban-
galore South) : Mr. Deputy Speaker.
Sir, useful suggestions have been
given for getting rid of the nasty
affair, namely ticketless travel and
malpractices in reservations. This
should be punished properly. How-
ever, punishment alone will not solve
this problem.

I request the Chair to give me a
few minutes to bring to your kind
notice and to the notice of the Hon.
Minister of Railways this matter
which you are very well aware of.

Four days back, I had to go to
Lucknow. I, out of curiosity, coun-
ted the number of people travelling
on the top of the carriages. Not less
than 150 people were sitting on the
railway top. T do not know from
how long this practice is going on.
How many of them purchased
tickets ?

I strongly urge upon the Minister
of Railways to see that this mode
of travel namely, sitting on the
railway carriages and bogies should
stopped.

In the case of North India and
East India, they make misuse of the
railway carriage and in South India,
you do not find so much of people
on the railway bogie tops.

Therefore, I strongly urge upon
the Government to see that at any
cost on the top of the carriages
passengers should not be allowed to
travel. This is an important thing.
I trust that the Hon. Minister will
take action in this regard.

With regard to reservation, in every
railway station, I want that the top-
most officers of the railway stations
may be given discretion to keep 4 or
5 seats vacant to be given to those
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who are to go urgently in the case
of appointments or death or serious
illness on the production of valid
evidence. 4 or 5 tickets may be given
for emergency. If such an arrange-
ment is made, those people who have
to travel urgently at any cost, they
will not buy the ticket at a premium.

Therefore, I want the Minister of
Railways to ecxamine the matter
namely to keep about 5 seats to be
used at the discretion of the topmost
officer of the railway station and to
see for emergency, seats are provided
for those who need them very badly.
If such arrangement is made, I find
that such people will not go to buy
black tickets.

My other Hon. friends have said
that there are lot of irregularities and
complaints. [ honestly tell you that
1 find that there is some improve-
ment in the timings as well as reser-
vation and all that.

Our difficulty is that between two
years, three Ministers have been
changed. Constant change in the
Ministers is not welcome and I trust
that the Hon. Minister Mr. Sethi
will be able to take some decision
in the matter. [ hope that he will
be able to complete his term
Minister for Railways for these 2%
years and see that some arrangement
is made so that steps are taken to
improve it. I know that after all
lots of people have to travel every
day. So, it 1isvery difficult. But,
at the same time, if the top officers
and the Ministry were to work
carnestly and with zeal, I am quite
sure, some improvement will be
brought about.

I do find that the Minister of
Railways has helped us in respect
of some emergency tickets and I once
again stress upon these two impor-
tant factors that I have brought to
your notice already namely (i) Rail-
way travel on the top of carriages
should be stopped.
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The second is to keep 4 or 3 seats
or tickets in emergency use.

These things will improve the ques-
tion of reservation.

I trust the Hon. Minister will take
serious notice of this and see that
the travelling public are not put to
great hardship and trouble.

The reservation should be done
strictly in accordance with the
principle of ‘first come first served’.

The selling of tickets in the black-
market should be stopped.

Constant vigilance is very necessary
and now then top officers also should
go and check up how the tickets
have been issued and plan for the
purpose is necessary. «

Public opinion may be sought and
some method has to be found
out how to get rid of this evil habit
of travelling without ticket or tra-
velling by purchasing tickets in black-
market.

SHRI A.T. PATIL (Kolaba):
Mr. Deputy-Speaker, Sir, this is a
very small Bill with-a specific subject
to stop black-market in procuring
and supplying of tickets for travel
on railway, including tickets for
reserved accommodation in trains.
To my mind, there are three types
of purchasing or procuring or sup-
plying of tickets with which this
Bill deals.

The main object of the Billis to
stop clandestine purchasing of tickets
and supply of tickets and carring
on that sort of black business. So
far as the present piece of legislation
is concerned, there should be no
objection from any quarter of the
society to this measure. But the
question remains to what extent the
object can be achieved.
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[Shri A. T. Patil]

The first is clandestine procuring
and supplying of tickets for travel
without reservation. I come from
Bombay region and I know what
happens in Bombay, how the tickets
are procured, how the tickets are sup-
plied. Now, what action can be
taken under the law 7 Suppose this
Bill is passed as an effective measure
to check this clandestine business,
what definite action can be taken
and to what extent can this clandes-
tine business be checked ? That is
the point. Some four or five boys
stand in the queue and get the
tickets and supply them to the
people who need them and who pay
for them something more. The
travellers’ purpose is served and the
other man’s purpose 1s also
served. Where i1s the question of
prosecution 7 There is no name
imprinted to show that the ticket
has been purchased by a particular
person. It is a matter of procedure.
Therefore, I would draw the atten-
tion of the Government to this pro-
cedural aspect of procuring and
supplying or dealing with tickets.

The second thing is about tickets
where seats are to be reserved,
and the third is about tickets where
berths for sleeping are to be
reserved. Here attention of the
Government can be drawn to ap-
parent or patent facts. Not only
boys stand in the queue and get
the tickets but—the House will
pardon me for saying this—the fact
remains that the booking clerks
themselves used to take something
like Rs. 12.50 or Rs. 20 per ticket
from here to  Bombay for
giving the reservation. There was
actually a fight between two booking
clerks on the issue of distributon
of the money recovered. How are
you going to stop this ? So for as
tickets with seat-reservations are
concerned, there is no name written
on the tickets. So far as berth
reservation is concerned, the names
are recorded, but there is no name
written on the reservation ticket.
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Therefore, it will be very difficult to
check whether the ticket held by a
particular person was really issued to
him or procured for him. 7 here-
fore, improvement in procedural
aspect has to take place.

Not only this, there are also situa-
tions which arise in this way.
A number of tickets are held by the
railway authorities themselves. You
will excuse me for saying this, but
in actual experience we find this
happening,.

You will find that the tickets have
been reserved or kept or held by the
railway authorities themselves and
when the persons who do not hold
reserved seats, come to the station,
they are allowed to enter and seats
are allotted to them and accommoda-
tion is given to them. I do not know
whether the tickets are issued to
them or reservation slips are given.
Even the so-called VIPs who travel
find it diflicult to get accommodation.
They do not have the reserved
accommodation. There 1is accom-
modation but still they do not get
it because they cannot be asked to
pay anything which is not accounted
for and unless something is paid
which is nmot accounted for, they
cannot be accommodatel. So they
are in a difficulty.

The question, therefore, is that
there1s no difficulty about this Bill.
Itis absolutely necessary. We are
prescribing some punishment. It is
a very nice thing. The question is :
what is the actual effect and to what
extent it will achieve the objective
it 1s intended to achieve ? I am not
entering 1nto any other things, such
as demand and supply and other
deficiencies, inconveniences and
facilities or lack of facilities. [ am
not concerned with it because this
Bill has not got that much of scope.
But the thing remains that so far as
this Bill is concerned the actual achie-
vement ol the nbjective is rather
doubtful. When it comes (o prosecu-
tion, what sort of prosecution can
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we have and what sort of evidence
can you have ? Itis all right that
it does create a deterrent effect, as a
negative effect and to that extent, a
person concerned may not be indul-
ging in these things. So far as the
positive effect is concerned, the
situation may be that the avenue of
the crime or the place or scene of
crime or offence may be shifted from
one place tvo another. 1he question
before the Government will be how
to check it and to what extent. I
have already submitted how to check
it. You have to make a definite
procedural improvement. I do not
want to suggest anything specific
about it. But I havealready indicat-
ed that so far as reservation is
concerned, unless you put some name
on the ticket, it is very difficult to
see whether the ticket was issued
clandestinely or procured in black-
market. My submission, therefore,
will be that so far as this Bill is
concerned, in order to achieve the
object of this Bill with greater
efficiency, it 1Is necessary to make
same procedural improvements in
the sale and purchase of tickets.

PROF. N. G. RANGA : All that
will come 1n the Rules to be framed
under the B:ll.

THL MINISTER OF RAILWAYS
(SHR1 P.C. SE'HI) : | am thank-
ful to the Hon. Members who have
participated in the debate. I think
without any exception, as far as the
intention of the Bill is concerned,
every Hon. Member has supported
the intention of the Bill.

Dr. Subramapiam Swamy made
the point that after all it is a ques-
tion of supply and demand and if
the demand is more and the supply
is less, unless more accommodation
is provided, this menace will not
come to an end. Tt is true
that the growth of the passenger
traffic has been tremendous in the
past few years and now almost one
crore of people are travelling by
train every day. In spite of the
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fact that the railways are running a
number of trains and the track
capacity is fully saturated, the only
way out is not to Increase the
number of trains but to increase the
number of coaches by providing
greater hauling capacity to the
engines or by putting two engines on
one train which is being experimented
in some of the trains like the Raj-
dhani Express and the GT Expess.

‘Then, we will try it out on other

trains. The experiment is on, .and
then we can increase the number of
coaches by 6-7 in these trains. To
that extent, some of the main sta-
tions will have to lengthen their
platforms and actionis being taken
for that.

Another point which was made
specially by Shri Shamanna was that
people travel on the roofs of the
trains. That 1s because there is
lack of facility of sufficient accom-
modation, but sometimes I have
seen that even if the accommoda-
tion is available, people travel on
the roof of the train. In order to
meet this situation, we have taken a
decision that as and when we are in
a position to procure more bogies,
which we are in the process of doing,
we would be attaching one un-
reserved bogie extra with every train
in order to provide accommodation
to those who what to travel last
minute.

Dr. Subramaniam Swamy made
a point that if the officers are conni-
ving in these things, the situation
would not improve. Some Hon.
Members like Shri Rajan and Shri
Shejwalkar have also made this
point. In this connection, I would
submit that when this Bill was
introduced in the Rajya Sabha,
there was no specific provision
with regard to the collusion
of the persons who are working
in the railway administration. But
on the spur of the moment,
after hearing the Members, I intro-
duced an amendment, wherein
the collusion of the railway servants



487 Indian Rlys.

[Shri P. C. Sethi]

has also been included. They would
now be liable to punishment for
three years rigorous imprisonment
and a fine of Rs. 1000/-. It was
another change that I have made.
Earlier, it was a thousand rupees
and/or three years imprisonment. I
have deleted the word ‘or’ and now,
I have made it three years impri-
sonment and a thousand rupees
fine. Therefore, to the extent pos-
sible, we have tried to make it
deterrent and we have also included
the railway officers.

I am quite hopeful of this measure
because recently even before this
Act was to be enforced, we started
a drive and the drive was started
particularly at all the main stations
like Bombay, Calcutta, Madras and
Delhi. In these drives, we started
looking into the slips filled for re-
servation. Bogus slips were filled
by touts who were purchasing these
tickets. We visited the houses of
those people, and we found that
most of the reservations were false
and fake. We also started a drive,
that if the 1identity of the person
who was travelling was not estab-
lished, he was treated as ticketless
and, therefore, he was being charged.
After we started this drive, we have
come to the conclusion that as
compared to last year, there were
100% more cancellations every day
in Bombay. To that extent, there
was false booking. And in Delhi,
the cancellation as compared to
last year, has come to about 609
more per day of the reservation.
That itself would show that it is
sometimes not the lack of accom-
modation, that this happens, be-
cause many people if they grease the
palms of the persons concerned,
they get the seat. Therefore, the
seats are available. The blackmar-
keting in tickets and the conniv-
ance and collusion of the railway
officers make it possible for them to
travel by paying extra money.

This is absolutely necessary that
this Bill should be passed as it is.
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Shri Zainul Basher also raised a
similar point, and Shri Shejwalkar
also said that. It is true that we
are dealing with an Act asold as
1890, and only a change in this
will not be good enough; we have
to make the other required changes
also necessary with the passage of
time. 1 would like to assure the
Hon. Members that a separate
Committee has been constituted
with legal experts and advisers.

We are going into this qucstlon of
Railway and a comprehensive review
of the Railway Act is under process;
and as soon as we have completed
this review, we would be coming with
necessary amendments in the entire
Railway Act.

Sir, as was mentioned by Shri
Shejwalkar, it 1S also true that the
Railway Act at present provides for
a penalty of Rs. 250/- for chain
pulling. There is a massive number of
chain pulling. Sometimes the vendors
who carry milk, some times some other
communities engage themselves in
this type of alarm-chain pulling prac-
tice for getting down at a convenient
station of their choice. On the basis
of our monitoring such incidents,
we have come to the conclusion that
at least 509 of the trains are run-
ning late on account of the alarm
chain pulling. Therefore, an even
deterrent punishment is necessary
for those who resort to chain pull-
ing. And tothat extent we have to
change the Rule. Even without
changing the rule, if we can enhance
the punishment, we have to think
about it. Apart from changing the
rules and enhancement of punish-
ment we are doing certain things.
There are certain sections e. g. bet-
ween Vidisha and Itarsy or between
Gwalior and Morena—where person
resorting to chain pulling generally
travel. There are other places also
which are prone to this type of alarm
chain pulling disease and in those
areas we are having ambush raids
and witn the help of the C.R.P. and
the Railway Protection Force we are
trying to catch hold of those persons
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engaged in this activity. I may assure
the House that with the cooperation
- of the State Governments, who have
been contacted in this matter, we
would be able to take effective
steps.

SHRI N. K. SHEJWALKAR :
But you are having very casual

raids. You must pursue the matter
more vigoiously with persistent
raids.

SHRI P. C. SETHI I admit

that.

Shri Samar Mukherjee has poin-
ted out that apart from this menace
of false ticket booking, sometimes
the tickets are out of print and the
passengers are not in a position 10
purchase the tickets as they are out
of stock. Sir, this is a serious matter
and needs to be gone into. I have
taken a note or what he has said
and we would certainly make en-
quiries and see tickets are provided.

It was pointed by Shri Ramavatar
Shastri that sometimes fake tickets
are printed by outside agencies and
those fake tickets are sold. This is
also a matter which has to be gone
into.

Sir, I am not aware of the charge
that Shri Ramavatar Shastri made
with regard to the Chairman of the
Cooperative Bank having mortgaged
the Patna Station.

SHRI RAMAVATAR SHASTRT :
You find out. It is being talked for
S0 many years.

SHRI P. C. SETHI : I am sure
that nobody has an authority to
mortgage the Station. Even the
Railway Minister has not got the
authority to mortgage the Railway
station.

MR. DEPUTY-SPEAKER : What
is the source of his information ?

SHRI RAMAVATAR SHASTRI :
My source of ipformation, you will
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know from the Supreme Court
judgment. But nobody is denying
that. He said he has no knowledge,
but he is not ready to say that it is
wrong.

SHRI P. C. SETHI Without -
ascertaining the facts, it would not be
proper for me to say no.

st IATFATT et zaa I«
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Gandhi Maidan was also mortgaged.

SHRI P. C. SETHI : That is
why I have said that I have taken
note of what he has said and we
would certainly take care of this.

Shri Patil and Shri A. T. Patil
have also made some points. Shri
A. T. Patil, who was the Ilast
speaker has made a point that the
procedure for the booking of tickets

etc. should be changed. And a
suggestion was made by Shn
Shamanna that for emergency

purposes one or tw. seats or four
seats should be left vacant for the
persons who can produce a bona-fide
certificate of the difficulty in which
he is wanting to travel on an urgent
case and that should be looked into.
In this connection, I would like
to bring to the notice of the Hon.
Members that recently we have star-
ted one experiment that whatever
the waiting passengers are there on
the list, we take them on sitting
accommodation basis. We have provi-
ded a block in every truin.
And at least 8 to 14 passengers are
taken in that block. We do promise
them sitting accommodation ; and
this list is handed over to the person
who 1is travelling in the train as
Ticket Examiner. As and when any
seat falls vacant, in the order of
priority of that list, he has to provide
them seats, and not provide seats
according to his sweet will. And this
experiment has, to some extent,
succeeded, Now some passengers,



491 Indian Rlys.

[Shri P. C. Scthi]

atleast 4 or 5 of them, do get seats
while in travel.

I will also try to find out whether
we can leave a few berths for such
emergency travels; but in that case,
it may be, it could be a source

of _another racket, as has been
pointed out by another Hon.
Member.

By and large, therefore, I would
say that the measures which are
being adopted by the change of this
Act would go a long way in meeting
this menace.

SHRI RAMAVATAR SHASTRI:
What about forcible occupation of
berths?

SHRI N. K. SHEJWALKAR :
Do you want to do anything about
foreible occupation of berths?

SHRI P. C. SETHI : With regard
to forcible occupation, the only
thing that we can do is to provide
an adequate force, in order to check
this forcible entry on certain
sections and routes, wherever this
menace is there.

MR. DEPUTY-SPEAKLR : One
suggestion from the Chair.

SHRI P. C.SETHI :
come, Sir,

MR. DEPUTY - SPEAKER
Whenever anybody applies for a
long-distance ticket costing more
than Rs. 100/- per ticket, why can’t
you introduce a photograph system,
like the one we have for pass-ports?
When they apply, they will apply
with a photograph of that passenger.
After 2 or 3 days, he will come
back. You can get the copy of the
photograph, and put it there in the
ticket itself. And that ticket will
be given to him. Itcannot be ex-
changed by any individual, under
any law; nod nothing can be dcne.
Why can't you have this 7 Asan

measure, youfcan try is.

Most wel-
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SHRI P.C. SETHI: T am very
grateful to you, Sir. The suggestion
has come from the Chair ; and
when | am saying that all the sug-
gestions made by the Hon. Members
will be certainly attended to, your
suggestion  woul! certainly  be
examined.

SHRI N. K. SHEJWALKAR : I
have a suggestion ; instead of the
photographs, signatures can be had.

MR. DEPUTY-SPEAKER : Any
body can forge the signature.
Photographs cannot be forged. It
15 not possible. T have suggested-—
as we do for passports.

SHRI SATYASADHAN CHAKRA-
BORTY : As the Hon. Minister
has said, this is buasically a problem
of demand and supply. Irue ; an
artificial demand s also  made.
But what are you thinking about
double-decker trains which will be
able to utilize the present racks ?
And the capacity will be double.
Have you made any progress in this
matter ?

SHRI P. ¢, SETHI : The double-
decker  has  been  experimented.
When Mr. Daniavate was the
Railway Minister, it was introduced
in certain sections. In certain areas
if we use the double-ueckers, the
tunnels and other things will have
to be altered.  So, we ure trying to
locate the routes where these double-
deckers can be  used Wherever
they can be used, we will ¢o that.
But in the meinume, instead of
double-deckers, we are trying to
double-hcad the engine, 1.e. doublg-
head the train ; and thereby increase
the capacity.

MR. Di.PU| Y-SPLLAKLER ¢ 1he
question is ; .

“[hat the Bill further to amend

the Indian Railways Act, 1890,

as passed by Rajya Sabha. be

taken into consideration.’”

The motion was adopted.
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MR. DEPUTY-SPEAKER : Now
the House will take up Clause-by-
Clause considcration_of the Bill. _

The question is :

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

MR. DEPUIY-SPEAKER : The
question 1s :

“ 1 hat Clause 1, Enacting Formula
and Long Title stand part of the Bill.”

The motion was adopted.

VAISAKHA 7, 1904 (SAKA)

(Amdt.)Bill =494

Clause 1, Enacting Fermula and
Lang Title were added to the Bill.

SHRI P. C. SETHI : 1 beg to
move :

“That the Bill be passed.”

MR. DEPU1Y-SPEAKER : The
question 1S :

‘T hat the Bill be passed.”
The motion was adopted.

MR. DEPUTY-SPEAKER : The
House stands adjourned to meet
tomorrow at 1! A.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 28, 1982/Vaisakha 8, 1904
(Saka)



